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~~~~ 
lll'l<Htl' 1111 110'\ ' lll l "l\l lON\I c:1tFFN IHIIII JN r. , () , 

(\\l, lll{N/ONI \I l' IINI•) C)(. ' S.• 
I '\It l I IOi'. \l'l'I It \ I ION NO >C. 01· 21P I(\\/,~ y,~ 

· .~ . ~ 
IN ;, tr~y 

Ol{H,IN\l \l'l'l l( ' \IION NO 111101• 1111, ~['- ,;:,::"~ 

I \l'l'I IC\ I ION NO.' I ( 111( ') OF 201' (\\ / .)I ~ 

1\ I IIF" \ I l'FR Oli: 

1111 till\llllJNl)\IIPN 

s I \ 11 \ll 1.iU \& llRS 
\ FIUillH 

... \Pl'I I( AN'I 

... IU:Sl'ONl>l•.N'l S 

COllN'l't•: tt \Fli'll)i\ \ 1'1' 
ON lllo'I I \ l F OFRFSl'ON 1)1':N I' NO. I 

GO\('() \ :,.T,\I. / ,ONE 1\1 \ N \(:l•:MENT 1\l I IIOIUTY 

I. fohm,1111 lkdy Fl'l'IH1111ks. nduU. hcing the l\h:mhcr Sccrct,11-y or 
tlw lh·sp1111tknt N,,. I (111n t'omanl /onl' Mnnug.cmcnt ,\ulhtmty 

I hl'fl'lll,tlkr. "(,'CL.II t"I. hnvi11~ 111\ offtl'l' nl: 11
" Flom. l)crnpo 

hml't~. l',lltt,, Panaji. 011a, d11 lwrl·hy s11kmnly urnrm nnd s1t11c 

.,, 11111kr: 

I am thl' l\kmlwr SlTl'l'tmy of tlw R'-·spomlcnt No. 1 

lit '/1\1 \ Ill th'-' cap11111wd 11rigrnnl \pplicnnt. I ht1\l' 

l., .. ,111111cd thl· dm·unwnts 1wnni11inv tu lhl' 1·ap1i1111'-·d 

I \l'l'lt111111 '\pphl'illltlll as ,I\ ,1ilnhll' 111 Ill) ot'lln', nnd ,1111 

lil1111! thl' prl's1•111 \lfal,I\ 111111 thl.' bn"s nl'tlw s.111w. 

2 I "•'Y tli.11 110111111~• 111 thl' p1 l·wnl \ fl 1da\ n 1\111) lw d1'l't11nl 1t1 

he un ,1d111t\,t1111 111 u11\ l'1111t1•111 111 thl· u1pt111m•d I \l'l't11t1111 

1
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/\pplicat1011, u11lc,s 1hc same 1s calegorically admitlcd 

lll·rcin I fmtlll'r s11bn11I that nothrng in lhc captioned 

1·,ccullon Aprlication nrny he deemed lo lrnvc bt:cn 

,1dmillcd for \\ilnl of spcc1 lie denials. 

J. The Applicant has filed the captioned Execution Applicatron ~ 
to seek execution of the judgement dated 19.03.2014 passed {"~ ii;( 

1-,.,. ., 
by this Hon'blc Tribunal in Application (TII C) No. 21 of ;,,., !~~ 

2013 (WZ). The following directions were issued by this ~e,,.._i '►~ 
judgement against Respondent No. 8 Mis. Kyle-San ~~- (i) l 

~ ,.;:::::;::. 
E lolidays Pvt. Lld. and Respondent No. 4 Collector of South 

Goa: 

''i) Tl,e 81/i Respondent is directed to 

i111111ediate(v de1110/ish/dis111a111/e standing 

structure of the K.1-1.R.C. ll'itl,;n period of 

tl,ree (3) weeks l,ereafter and remove all the 

debris, filth etc. from the site at his own 

costs. if it is 1101 so done. tl,e same shall be 

de1110/isl,ec/ by the Collector Sou//, Goa. 

witl,0111 any delay at the cost and risk of the 

81/, Respo11cle11t and .for reco,•e,y of such 

cost, the pro,•isions of the land Revenue 

Code 1110_1 he followed. 

ii) The 8/1, Respondent is jurtl,er thrl!cted to 

restore the ortginul position of the site i11 

quntw11 ofter de1110/isl,i11,e, cf tl,e .\'lrt1t·t11n• of 

A II.I(.(' 11'ifh111 period of /1m (') 11·c•ek, of 

\//('/, cl,•111()/1/1011 

( 

2
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( 

111) /l,1• .\ff, U,•,11m1tl1·111 I\ d11·,,, tctl 10 /Jtll 

, 0,1, of I<, '(JJJ(JJJ(J(I/. ( R,. Ii, ,·1111• Ian) <H 

/111.r.:ati,111 < 11.,1, 11 /111 I, ,hall lw tl1•1u1.,11et! 11 itlt 

the ( 1(1(/ ,.,·gal Sal'i,·,,, A 111/wn/1 ,r I I 

llCn'plccl 011 co11cl11io11 lhat 1/,e Sia!(• 

1111/wri/\' 11 ill f)<'r111il legal r11t! lo 1mlig1•111 

liligaut., or 1/,e li1iw1111s appcan11g hefon 

thi.,; Trih1111a/ ll'lto are 111 need of legal 

uss1stc111n, 1111der f/,e sclte11w by 111i/i:i11g 

said ,1111011111 and if sue!, 0111011111 c,1111101 he: 

acc:epled h1· lhe Legal Sen·ice l111hori~1•. the 

same 11wy he deposited /or sue/, probable use 

11 ir/1 the o.[fice of 1/,e lclt-ocate Gt•11eral. Goa 

ll'ho 111m 11.R Ms good Office to make 1!,e 

(imds aw,ilable for /11gal aid sought b; the 

11eedy litigants or as d1rech•d In 1l11s 

Trib1111al to 1!,e /i1iga111.,. in rc•garcl to the 

litigatio11 arisi11gfro111 territory o.f Goa State. 

11·) llt direct the 8th Re~po11de11t to further 

deposit Cl/1101/III of Rs. /0,00,0(){}/- (Rs. rl'II 

lacs) wit/, the Collector. South Goa for 

restoration of the .:11 viro11111t:11t ill the 

proxi111ifl• of the land in <Jllt!St/011 hi' 

pla111atiu11 of trees.1hea11tificatio11 through 

Soetal Fon·stn Department. 

1) ll'e d1rt'ct tlu! St!, Responde111 to dcpos11 

t/1(• aho1·c llll/0/111/s 11•1tlti11 period of (our (./) 

11 <'<'ks ltc•r,·ll/f('I' or ,A<' tht• Collcctm .. \011111 

Goa ,Ital/ 11111m·clia1cfr tllAe .,,,.,,., to 111111, It 

3
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//,1 ,,,.o,wrt\ n/ tit, 81!, Rc'.\/IOlldt'llf f;,r tltc 

f'llll'"" of r,·c 111•t·n• "'""'' 11 /m /, /11rl/J1•r 

clirc1·tu1m 111111 II<' ,wn•ltt from 1/11, I n/11mt1I. 

l'i) II I' tl11·cc•f //,(If Iii<' Co/1,,ctm, \·rmlh (f(Jo 

w l'C'f'Ort co111pht111cc•., of ti,,, almw c/1rc1ct1011s 

11·1tl,i11 period ,{four (4) !l'eeks hC'reafler 

l'il) IVi.' f11rtltc1r ,lirecl Village Pancltyal, 

l'elsc,v to f)ll\' ,11no1111/ of Rs. /,00,000/- (Rs. 

One lac) towards costs ,~f lit1gatio11 wit/, the 

Collector, South Goa within Jo11r (4) ll'eeks 

w/11c/1 111ay be utili=ed for the purpose of 

beller111e111 of envi1·on111ent/p/a11tatio11 etc. 

l'iii) We direct MoEF to take necessan steps 

for correction of intemal lapses in order lo 

a1·oid sue/, lapses ill ji,ture." 

4. The Respondent No. 8 had challenged the judgement or this 

I lon·blc Tribunal before lhc 1-lon'ble Supreme Court vide 

Civil Appl!al No. 4007 of 20 14. The Hon·bte Supreme 

Court was pleased lo dismiss the Civi l Appeal by its order 

dated 27.09.2022 by directing as follows: 

.. We heard the lea med counsel for the 

porfu.?s ,111d perused tl,e material placed 011 

,·ecord. We do 1101 .find 0111· 111eril in thi'i 

uppeal. It is t1''COrc/111g~1• cli.w11issed. 

//01n'l'L'I'. lw1•111g regard to rl,e /'acts and 

dn 1/IIIS/(///C('.\ of ,,,,, ('(I.W, CCI.\IS o/' 

R, '{JJJfJ, fJfJfJ1 (1?11111·,•1· 11i'1'11/1' l11M1,/ 

lln/llJ.\'1',/ /1/JIJ/I //1(' ll/l/ll'/11111( /,,•r,•111 ti\' 

4
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-

litigat/011 cml.~ to he <lc•posited wit/, the Goo 

I c•gol St•11•/n•l , lutlwritl' is woii•,•d The 

uppella11t is directed to comph H ith the 

di1•ectw11.,· co11tm11ecl 111 the 1111pug11ed order 

except pay111e111 c~( c:osts of Rs.20,00.(J{){)/­

(R11pees /1wm(1' lakhs) within a period of 

eight weeks from todaJ'." 

S. A bare perusal of the judgemenl of this I Ion "ble Tribunal as 

well as the o rder passed by the Hon"ble Supreme Court 

makes it abundantly clear that no directions have been 

passed against the answering Respondent. The Respondent 

No. 8 Kyle-San Holidays that has been directed to demolish 

construction made by it. and lo deposit costs in accordance 

with the judgement of this I Ion "blc Tribunal. 

6. After the Hon'ble Supreme Court passed its order dated 

27.09.2022, the Respondent No. 8 Kyle-San Holidays had 

filed Miscellaneous Application (Diary) No. 36757 of 2022 

(which was later numbered as. LA. No. 174217 of 2022) on 

15.11.2022. By this Application, Respondent No. 8 Kyle­

San Holidays had sought a clarification in respect of the 

order dated 27.09.2022 passed by Lhe Ho1fble Supreme 

Court Lo the extent that the direction to demolish the 

offending structure should be limited 10 the portion falling 

in th!.! No Development Zone. 

7. Duling thi: pi:ndi.:ncy of the l'v1isccllam:ous Applic.111011. the 

J<cspo11dc111 No. 8 Kyll-•Sc111 1 loltdnys s1.:111 a letter dated 

I 
l 
I 
I 
l 
I 5

273



12.12.2022 to the am,\\ering Respondent and stated Lhat it 

had dcmoli..,hcd the structure.., falling ,n the No 

Dc\'clopmcnt /one a-. per the CLMP approved in the 

Coa,tal Rcgulauon /one Notification.2011. ~ 

. g~ -. 
A true copy of the Lcllcr dated 12.12.2022 i!> annexed and IS ~~r .,. t. 
marked as A 'lNEXURE R- 1. , .'t../ 

·fit ' 
8. 0 

,..... ~ • 
n 13.12.2022, the Respondent No. 8 Kyle-San Holiday~ ~. __ ,., 

~ ,. 
sent another letter to the answering Respondent along \\ith ~ 

photographs of the structures demolished by it. 

A true copy of the Letter dated 13. 12.2022 is annexed and is 

marked as ANNEX URE R-2. 

9. Pursuant to the aforesaid letters, the answering Respondent 

issued a notice of site inspeclion mapping of structures 

dated 28.02.2023 to verify the actual position on the 

propeny of Respondent No. 8 Kyle-San Holidays. 

A true copy of the Notice of Sile Inspection Mapping of 

Structures dated 28.02.2023 1s annexed and is marked as 

ANNEXURE R- 3. 

IO. The answering Respondent inspected the site of Respondent 

No. 8 Kyle-San 1 lolidays on 06.03 .2023 and observed, mrer 

alia, as under: 

.. ,ts :,lated br tire applicwlf (Kyle-Sal 

Jfo/idays ( P) Ltd.} \lide lefter dared I ]'1' 

/Jecunher 202' (c op1 affucl1t·d) 111/ormed 

6
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GCLAIA that st/'llcf111·1' (allinp, i11 NJ)/, m 

t"'" Cl.Al/> 20 I/ is t/('1110/i,\hetl lw the 

applirn11t Upon site 11erificatw11 ii H 

110/icl'd that the sl/'llct11re falling in ND% 

has b<!e11 demolished by th<! app/1ca11/. The 

same cc111 be 11erifled hy i11s1r11cli11g the 

s11r11eyors from DSLR a/lac/Jed to this 

authority to do de1ailed mapping as the 

200111 line from HTL is 11ear~1• touching 1/,e 

st/'llcl11re and the proper/)' is ha1•i11g 

water-boc(r touching the strucrure 011 

southern side thus making it difficult to 

take 111eas11reme11ts to acc11mc:v. '' 

A true copy of the Site Inspection Report dated 06.03.2023 

is annexed and is marked as ANNEXRE R-4. 

11. In pursuance lo the site inspection carried out by the 

answering Respondent, the Directorate of Selllement and 

Land Records submitted a site plan dated 06.03.2023 to the 

answering Respondent to depict the offending structure 

constnrcted by Respondent No. 8 Kyle-San Holidays. A 

repor1 dated 24.03.2023 in this regard was also submitted to 

the answering Respondent. 

A true copy of the Site Plan dated 06.03.2023 is annexed 

and ,., marked as ANNEXRE R- 5. 

7
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I 2. 

J\ true 1.:opy of lhc Report dated 24.03.2023 submitted by 

Ille Dirccloralc or Sclllcmcnt and Land Records is annexed 

und 1s marked as ANNEXRE R- 6. 

f"hcrcarter, the M1sccllaneous Application filed by the 

Respondent No. 8 Kyle-San I loltdays came up for hearing 

before the I Ion 'blc Supreme Court on 05.01.2024. The 

I Ion 'blc Supreme Court was pleased to dispose off the 

Miscella neous Application by stating: 

"A,/r. Ritin Rai, learned senior counsel 

seeks permission to withdraw this 

miscellaneous application 011 the basis 

that his client has made "'' application 

before the Coastal Lo11e Management 

Authori()I. 

Permission. as prayed.for, is gra111ed. 

I.A. No. 174217 of 2022 (application for 

c/anfication of order dated 27.09.2022) is 

dismissed as ll'ithdraw11. 

Accordingly. Miscellaneo11s Application is 

disposed of" 

A true copy of the Order dated 05.01.2024 passed by the 

lion 'blc Supn.:me Court in Miscellaneous Application 

(Diary) No 16757 of 2022 is annexed and is markl!d as 

ANNEXlJ RJ•: R- 7 

13. I he aliHc1,ajd f'act., and ci rnnnstnncc:-. mnkc 11 elem that thb 

l lon'hk I rihunal's di1ct:tio11 lo tlw lh·spomll!nt No 8 Kyle-

8
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San I loliday, In d1..·1110lish th 111'11:11d1111• sh Ill 1111 l Im-, 

,lllai1K·d 1111.llil} I li:11n . 111 v11..·w 111 1111-. 111111 hk I 11h11 u; il ':; 

dtn:1.:tions. !Ill' R1.:sp11111k111 No. X Kyll ~ w1 I f11l1d11ys 111.iy 

1-.indly b1..· d1rcctl·d to clcmolt,h the 1llcg,il , tnrl1111 e standing 

on the land beanng Survey No. 5•1/1 ol v1llag1..~ Vclsao in 

talukn Mornrngao, failing v,h1ch the Respo11dc111 No. •1 

District Collector may be directed to cany 0111 lhl.! 

demolition. 

VERIFICATION 

h 
DJ POtfl:NT 

~EMBER SECRETARY 
1\\GoACOASTALZONE ,.w11,Gc ~BfT AUiHORJTY 
~ PANful · GOA 

I. the abovenamed Deponent, do hereby state on solemn oath and 

affirmation that the facts stated hercinabovc in this Counter 

Affidavit arc true and correct to the best of knO\\ ledge, 

information and belief, and nothing has been concealed. 

Verified at Panaji on 1he81h day of August, 2024. 

IDENl'li:IED BY: 

1ol,,"=.o " 8._J'j fe-,-,., ,.r,c1..,3 _ _ 

, , .. 1 ..,,, before rue by 

~---A •njim -Goa 

Sr No I D~ I 0 il.?!!!'t IP 

t>att.. 01!) (J 1'} UJ u1 

Ve:icfrada C.P .P .B Graci as 
Advocate& Notary Goa State 

I 

DFP 

9
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erner ectalary 
G. C. Z M A. 

Ref No: KHPL/SC/2298 /12/2022 

To, 

*werd No..3540 
Dat.3nasa 

12 December 2022 

The Member Secretary, 
Goa Coastal Zone Management Authority, 

Patto, 
4th Floor, Dempo Towers, 
C/o Department of Environment and Climate Change (Govt of Goa) 

Panaji-Goa. 

SUB: INTIMATION STRUCTURES 
FALLING UNDER NDZ AS PER THE CZMP APPROVED 
UNDER CRZ NOTIFICATION 2011 IN PROPERTY BEARING 

SURVEY NO. 54/3, VELSA0- GOA. 

Ref: M.A. Diary No. 36757 of 2022 

OF DEMOLTION OF 

Versus 

Dear Sir, 

Kyle-Sal Wolidays (P) Lid. 

In Civil Appeal No. 4007 of 2014 
M/s. Kyle-San Holidays Pvt. Ltd. 

The State of Goa & Ors. 

(A Holiday & Travel Drvision of Saldanha Group) 

Regd oice : Pawan Paace Sades Tenple Rd, Matrn (W), Mumba 40b o16 
(91)-z2-2431 4300 2431 4344 

As you are aware that we have filed the above stated Clarification 
Application before the Hon'ble Supreme Court of India seeking 
clarification of the order dated 27.09.2022. The Appellant in the 
clarification had sought the following relief: 

Emal urmbaiadarhagroup com www saldanhacdays com 

Goe Oft. : 302. Mathias Plaza 18h June Road, Panap 403 o01 
(01) 0832-2224485 Fax : (91) 0832-2420439 

Emall : salesGaldannhagro 
CIN: U70100MH1989PTcO54561 
10
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"a) 

clarify 
the 

order 

dated 

27.09.2022 
of ths 

Hon 
'ble 

Court to 
the 

extent 

that 

direction 
to 

demolition 
of Applicant's 

superstructure 

should 
be 

limited 
to 
the 

portion 

falling 
in 
the 

No 

Development 

Zone 

(NDZ) 

identified 
as 
per 
the 

Coastal 

M
anagement 

Zone 

Plans 

(CMZPs) 

approved 

vide 

the notification 
dated 
o6.09.2022. 

In 

this 

regards, 
we 

would 
like 
to 

bring 
into 

your 

kind 

notice 
that 
we 

have demolished 
the 

structures 

falling 

under 

NDZ 
as 
per 
the 

CZMP 

approved 

under 

CRZ 

Notification 

2011, 
in 
our 

property 

bearing 

Survey 
No. 

54/3. Velsao-Goa. 

This 
is 
for 

your 

kind 

Thanking 
You, 

Yours 
faithfully, For 

Kyle-Sal 

Holidays 
Pvt. 
Ltd 

Beneict 
Saldanha 

(D
irector) 

2 
inform

ation. 

11
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RyleSal 
Wolidays 
(P)Ltd. 

(A 

laam
ber 

SeCetar 

G. C. Z
 

M
 

A. werd 
No 

355 
6 D

ato.42]2 
022 

Ref 
No. 

KHPL/SC/2299 

/12/2022 

13" 
Decem

ber 
2022 

To The 
M

em
ber 

Secretary. 

Goa 
Coastal 
Zone C/o 

Departm
ent 

of Environm
ent 

and 

Climate 

Change 

(Govt 
of Goa) 4 Floor, 

Dem
po 

Tow
ers, Panaji-Goa. 

Patto, 
SUB: 

ENLOSURES 
OF 

PHOTOGRAPHES 

PERTAINING 

DEMOLITION 
OF STRUCTURES 

FALLING 

UNDER 

NDZ 
AS 
PER 

THE 

CZMP 

APPROVED 

UNDER 
CRZ 

NOTIFICATION 

2011 
IN 

PROPERTY 

BEARING 

SURVEY 

NO. 

54/3, 

VELSAO-

GOA. Ref: 

M.A. 

Diary 

No. 

36757 
of 2022 
in Civil 

Appeal 
No. 

4007 
of 2014, 

M
/s. 

Kyle-San 

Holidays 

Pvt. 
Ltd. V

ersus 

The 

State 
of 

G
oa 

&& Ors. 

Dear 
Sir, 

In 

furtherance 

to
 

our 

letter 

dated 

12 D
ecem

ber 

2022 

to 

your 

office 

vide 

reterence 

no. KHPL/SC/2298 

/12/2022, 
we 
are 

now
 

enclosing 
the 

follow
ing: 

1. Set 
of 

photographs 
of 

the 

Structures 

that 

existed 

and 

w
hich 

were 

falling 

under 

NDZ 
as 

per the 

CZM
P 

approved 

under 

CRZ 

N
otification 

2011, 
in our 

property 

bearing 

Survey 

No. 

54/3, 

Velsao-Goa. 

2. Set 
of Photographs 

after 

dem
olition 

of Structures 

falling 

under 

NDZ 
as 

per 
the 

CZMP 

approved 
under 
CRZ 

Thanking 
You, Yours 

faithfully. 

For 

Kyle-Sal 

Hplidays 
Pvt. 
Ltd 

Benedict 
Saldanha 

(Director) 

Goa 

Off.: 

302, 

M
athias 

Plaza, 

18th 

June 

Road, 

Panaj 

403 
001 (9)0832-2224485 

Fax 
(91)-0832-2420439 

Regd. 

O
fice: 

6, Pawan 

Palace, 

Stlaóev 

Terrple 

Rd,M
atum

 

(W
). 

Mumbai 

400 
016 

(91)22431 
4300/2431 
4344 Em

ai 
sales 
G

 

Em
al: 

mumbai 
G

 

saidantagroup 

corm 

www 

saidartatcidays 
com

 CIN 
: U70100M

H1909PTCOS4561 
-
v

A
N

T
I
 

Holiday 
&

 

Travel 

Division 
of Saldanha 

Groyp) 

M
anagem

ent 

Authority, 
N

otification 

2011, 
in 
our 

property 

bearing 

Survey 
No. 

54/3, 

V
elsao-G

oa 
sakdanhagroup.com
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GOA 

COASTAL 

ZO
N

E 

M
ANAGEM

ENT 

AUTHORITY 

Clo 

Department 
of Environment. 

(Govt. 
of Goa) 4 Floor.Dempo 

Tower, 

patto 

Plaza, 

Panaji-Goa 
403001 

W
ebsite: 

w
w

w
.czm

a.goa.gov.in 

Date:2y 
k2/2023 

Ref. 
N

o.G
CZM

A
/I3 

4
N

o
T

|2
9

9
 

N
O

TICE 
OF 

SITE 

IN
SPEC

TIO
N

/M
A

PPIN
G

 
OF 

STR
U

C
TU

R
ES 

Sub: 

M
apping 

of structure 
in 

Velsao, 

54/3 
and 

dem
arcation 

of High 

Tide line 

and 

200 

mtrs 

NDZ 

line 
as per 

CZM
P 

2011. 

The 

Office 
of the 

GCZM
A 

is in 

receipt 
of representation 

dated 

13/12/2022 

trom
 Kyle-Sal 

Holidays 

Pvt 
Ltd 

intim
ating 

that 

they 

have 

filed 

Claritication 

application 

before 
the 

Hon'ble 

Suprem
e 

Court 
of India 
and 

sought 
the 

following 

relief: "a) 

clarify 

the 

order 

dated 

27.09.2022 
of this 

H
on 

'ble 

Court 
to

 

the 

extent 

that direction 
to 

dem
olition 

of Applicant 
's superstructure 

should 
be 

linited 
to 
the 

portion 

falling 
in 
the 
No 

Development 

Zone 

(NDZ) 

identified 
as per 
the 

Cvastal 

The 

officials 
of 
this 

authority 

earlier 
had 

inspected 

above 

inentioned 

property 

through 

Engineer 
&

 

Field 

Surveyor 

Engineer, 
of GCZM

A 

alon: 

with 

officials 
on 20/12/2022. 

The 
site 

proceedings 

subm
itted 

by 

Engineer, 

GCZM
A 

inter-alia 

recorded 

the 

follow
ing 

recom
m

endations: 

The 

Engineer 

were 
of the 

opinion 

that 
the 

detailed 

mapping 
of 54/3 

needs 
to 
be undertaken, 
as the 

property 
is 

huge 
in 

area 
&

 

the 

In 

this 

regard. 

the 

GCZM
A 

has 

now 

tixed 
a site 

inspection/m
apping 

of the structures 

and 

exercise 
of superim

position 
of HTL 

line 

and 

200 

mtrs 

line 
as 
per CZM

P 

2011 
in 

above 

said 
area 
/ site 
on <¬ 

l3
2

0
2

3
 

a
tU

c
 

a.m
/pA

n 

onw
ards. 

Page 
1 of 2 

M
anagement 

Zone 

Plans 

(CZM
Ps) 

approved 
vide 
the 

notification 

dated 

06/09/2022. 

structure 
in 
the 

property 
is touching 
the 

water 

body 
on 

southern 

side 

thus 

m
aking 

it 

difficult 
to

 

take 

m
easurem

ents 
to 

accuracy. 

Also 
the 

200m
 

line 

from
 

H
TL 

is alm
ost 

touching 
the 
structure. 

17
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N
O

W
 

T
H

E
R

E
FO

R
E

, 

you 

are 

required 
to 

take 

note 
of the 

date 
of site inspection 

and 

rem
ain 

present 

during 
the 
site 

inspection. 

(Dr. 
Geeta's. 
Nagvenkar) 

Member 
Secretary 
(GCZM

A) 

Copy 
to: 

1. The 

D
irector, 

Directorate 
of Settlement 
and 

Land 

Records, 

Panaji...with 

2. Mr. 

Nehal 

Devidas, 

Engineer, 
Goa 

3 Mr. 

Tukaram 

Kaskar, 

Field 

Surveyor, 

Goa 

Coastal 

Zone 

M
anagem

ent 

Authority 

(G
CZM

A
).. 

with 

request 
to 

attend 
the 

site 

inspection 
on 

given date 
and 
tim

e. 

4. 

Kyle 

Sal 

Holidays 
(P) 

Ltd, 

302, 

Mathias 

Plaza, 
18" 

June 

Road, 

Panaji for 
information. 

Goa. 

Page 
2 of 2 

request 
to 

�epute 

surveyors 

with 

total 

station 
on 

given 

date 

and 

time 
to 

carrying 

out 

above 

exercise 

and 

subm
it 

a report/m
ap. 

Coastal 
Zone 
Management 

Authority 

(GCZM
A)..with 

request 
to 

attend 
the 
site 

inspection 
on 

given 
date 
and 

time. 

18
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GOA 

COASTAL 

ZONE 

MANAGEMENT 

AUTHORITY 

Clo 

Department 
of Environment., 

(Govt. 
of Goa) 4 

Floor,Dempo 

Tower. 
patto 

Plaza. Panaji-Goa 
403001 

PROCEEDINGS 
OF 

SITE 

INSPECTION 

FILE 
NO:-

GCZMA/ 
13-

14/GT/269 
9 

DATE: 
o6 
los/2023 

"f 

struekne 
in 

wloa 
o, 54/a 

Sem 

cakont 

SUB: 
mapP 

REF: 3 

Ialuka: 

manmupao 
Survey: 

Sub.Div.No. Parties/Officers 
Present: 

Village: 
yesao o6/o3 

/25 

3) ma 

ajsh 

Haimalka 
( I.s. 

asL) Dinesh 
lail 

Brief 

deseription 
of proceedings: 

19
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Site Inspection Report 

As instructed by Member Secretary( GCZMA) on 14h December 2022, 
site inspection was conducted on 20h December 2022 by Mr. Nehal Devidas 
Engineer) and Mr. Tukaram Kaskar (Field Surveyor) attached to this office. At time of inspection it was noticed that there exists a RCC Framed structure consisting of Basement, Upper Ground Floor, First Floor and Terrace Floor. The staircase is going upto terrace floor and is covered with RCC slab. There is a balcony on Upper Ground Floor and First Floor. Also, there exists a block of structure which has been completed upto plinth beam level. The rest of the structure mentioned above is complete till plaster stage. As stated by the applicant (Kyle-Sal Holidays (P) Ltd.) vide letter dated 12th December 2022 (copy attached) informed GCZMA that structure falling in NDZ as per CZMP 2011 is demolished by the applicant. Upon site verification it is noticed that the structure falling in NDZ has been demolished by the applicant. The same can be verified by instructing the 

surveyors from DSLR attached to this authority to do detailed mapping as 
the 200m line from HTL is nearly touching the structure and the property is 
having water-body touching the structure on southern side thus making it 

difficult to take measurements to accuracy. The site plan copy indicating the 
exisung structure as on 20h December 2022 has been attached in Annexure-I 
and also site photos attached in Annexure-I1. 

Mr. Nehal Devidas 

(Engineer, GCZMA) Mr. Tíkaram Kaskar 
(Field Surveyor, GCZMA) 
20
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ANNEXURL 

pe C+M 2011 

stng 

Structure 

as 
on 

20.17 

2022 

NTH 
RAN WANS CASTIA 

AREA 

Tlekn ta. 

Nehal Deviday 

CEnginea ) 

SIE 
PLAN 
AS 
PER 
SITE 

CONDITION 

SCALE- 1:1000 

21

289



22

ANNEX. R-5
290



Panaji-Goa. 
Assistant Survey & Settlement Officer 

(Anisha EMatondkar) 

Yours faith fully, 
to 4.00 pm. 

site inspection on any working days between 9.30am to 12.3Opm & 2.00pm 
are requested to make payment of Rs.1500/- towards the charges of joint 

along with ETS machine was deputed for joint site inspection. Further you 
With reference to above, lam directed to inform you that surveyor 

High Tide Line and 200 mtrs NDZ line as per CZMP 2011. Sub: Mapping of structure in Velsao, 54/3 and demarcation of 

32o23 Date. 
Invord No.5286 

G. C. Z M. A. 

Enclosed: As above 

Merolor Bocrotar 

Madam, 

Panaji-Goa.-403001. 
4 Floor, Dempo Tower, Patto, 

C/o Department of Environment, Floor, 
Goa Coastal Zone Management Authority, 

GOVERNMENT OF GOA 

the Member Secretary 
To, 

No. 19/DSLR/Resurvey Cell/CRZ- Mapping/23/05)|D74 Date: 24-03-2023. 
Phone: (0832) - 2422036, 2422453 Fax: 2234360 Email: dir-land.goa@nic. in PANAJ| � GOA. 

pIRECTORATE OF SETTLEMENT AND LAND RECORDS, 
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Field Surveyor 
(Rajesh D. Harmalkar) 

The plan of the same is submitted for consideration. 

that of the RCC columns & beams framework is 18.00 Sqmts. 
The area of the offending portion of the new structure is 97.00 Sqmts and 

Colour. 
the structure is existing within the NDZ area which is highlighted in Magenta 

of 200 mts was plotted on the plan which is notified as per CZMP 2011.Part of 

numbers 59, 60, 61, 57/1, 57/2, 57/3 etc... Based on the stake outs the CRZ Iine 

points from various locations were taken ranging from properties bearing survey 
to whether the offending structure is located within NDZ or not, the reference 
in the presence of the owner of the offending structure. In order to ascertain as 

No. 54/3 of village Velsao of Mormugao Taluka was carried out on 06/03/2023 

iocnection of the alleged offending structures located in property bearing survey 

As per the notice received from the Member Secretary of GCZMA, the 

REPORT 

24

292



IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

MISCELLANEOUS APPLICATION D.NO. 36757 of 2022
(IA No. 174217 of 2022)

IN

CIVIL APPEAL NO. 4007 OF 2014

M/S. KYLE-SAN HOLIDAYS PVT.LTD.     ...Appellant(s)

                  Vs.

THE STATE OF GOA & ORS.  ...Respondent(s)

              

 O R D E R

Mr. Ritin Rai, learned senior counsel seeks permission to

withdraw this miscellaneous application on the basis that his

client  has  made  an  application  before  the  Coastal  Zone

Management Authority. 

Permission, as prayed for, is granted.

I.A. No. 174217  of 2022 (application for clarification

of order dated  27.09.2022) is dismissed as withdrawn.

Accordingly, Miscellaneous Application is disposed of. 

Pending application(s), if any, shall stand disposed

of.

...........................J.
                [PAMIDIGHANTAM SRI NARASIMHA]

..........................J.
 [ARAVIND KUMAR]             

NEW DELHI;
JANUARY 05, 2024.

Digitally signed by
Rajni Mukhi
Date: 2024.01.08
18:58:58 IST
Reason:

Signature Not Verified
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ITEM NO.55               COURT NO.16               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

MISCELLANEOUS APPLICATION Diary No(s). 36757/2022

(Arising out of impugned final judgment and order dated  27-09-2022
in C.A. No. No. 4007/2014 passed by the Supreme Court Of India)

M/S.KYLE-SAN HOLIDAYS PVT.LTD.                     Petitioner(s)

                                VERSUS

THE STATE OF GOA & ORS.                            Respondent(s)

 IA No. 174217/2022 - CLARIFICATION/DIRECTION
 IA No. 176096/2022 - CONDONATION OF DELAY IN FILING
 IA No. 177624/2022 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 05-01-2024 These matters were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
         HON'BLE MR. JUSTICE ARAVIND KUMAR

For Petitioner(s)  Mr. Ritin Rai, Sr. Adv.
                   Mr. Mohit Paul, AOR
                   Mr. Ayush Agrawal, Adv.
                   Mr. Vikrant Singh Bloria, Adv.
                   Mr. Sushant Tomar, Adv.
                   Ms. Rangoli Seth, Adv.
                   Ms. Sanjleena Lal, Adv.
                   
                   Ms. Binu Tamta, AOR
                   
For Respondent(s)  M/S.  K J John And Co, AOR
                   
                   M/S. Dr. R.r. Deshpande And Associates, AOR
                   Mr. Abhay Anil Anturkar, Adv.
                   Mr. Dhruv Tank, Adv.
                   Mr. Aniruddha Awalgaonkar, Adv.
                   
                   Ms. Aishwarya Bhati, ASG 
                   Mr. Rustam Singh Chauhan, Adv.
                   Mr. Gurmeet Singh Makker, AOR
                   
                   Mr. Jayesh K. Unnikrishnan, AOR
                   Mr. Keshav Pawar, Adv.
                   Mr. Dibyanshu Saini, Adv.
                   Mr. Dinesh Mohan Sharma, Adv.
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          UPON hearing the counsel the Court made the following
                             O R D E R

I.A. No. 174217  of 2022 (application for clarification

of order dated  27.09.2022) is dismissed as withdrawn in

terms of the signed order.

Accordingly, Miscellaneous Application is disposed of. 

Pending application(s), if any, shall stand disposed

of.

 (KAPIL TANDON)                                  (NIDHI WASON)
COURT MASTER (SH)                             COURT MASTER (NSH)

(Signed Order is placed on the file)
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